GOVERNMENT OF INDIA
MINISTRY OF FINANCE

RAJYA SABHA

UNSTARRED QUESTION NO-†219
 ANSWERED ON-19.11.2019

WRITTEN-OFF BAD DEBTS
†219. DR. KIRODI LAL MEENA:
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Government has written-off the bad debts worth ₹ 55,356 crore in the last month, if so, the details thereof;

(b) the details of the bad debts written-off in the last three years till date, State/Union Territory-wise and bank-wise; and

(c) the details of steps taken by Government for recovery of such bad debts before writing them off?
ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE

(SHRI ANURAG SINGH THAKUR)

(a) to (c): As per Reserve Bank of India (RBI)’s data on global operations, aggregate gross advances of Scheduled Commercial Banks (SCBs) increased from Rs. 25,03,431 crore as on 31.3.2008 to Rs. 68,75,748 crore as on 31.3.2014. As per RBI inputs, the primary reasons for the spurt in stressed assets have been observed to be, inter-alia, aggressive lending practices, wilful default/loan frauds/corruption in some cases, and economic slowdown. Asset Quality Review (AQR) initiated in 2015 for clean and fully provisioned bank balance-sheets revealed high incidence of Non Performing Assets (NPAs). As a result of AQR and subsequent transparent recognition by banks, stressed accounts were reclassified as NPAs and expected losses on stressed loans, not provided for earlier under flexibility given to restructured loans, were provided for. Further, all such schemes for restructuring stressed loans were withdrawn. Primarily as a result of transparent recognition of stressed assets as NPAs, gross NPAs of SCBs, as per RBI data on global operations, rose from Rs. 3,23,464 crore as on 31.3.2015, to Rs. 10,36,187 crore as on 31.3.2018, and as a result of Government’s 4R’s strategy of recognition, resolution, recapitalisation and reforms, have since declined by Rs. 97,996 crore to Rs. 9,38,191 crore as on 30.6.2019.
As per RBI guidelines and policy approved by bank Boards, non-performing loans, including, inter-alia, those in respect of which full provisioning has been made on completion of four years, are removed from the balance-sheet of the bank concerned by way of write-off. Banks themselves write-off Non Performing Assets as part of their regular exercise to clean up their balance-sheet, tax benefit and capital optimisation, in accordance with RBI guidelines and policy approved by their Boards. As borrowers of written-off loans continue to be liable for repayment and the process of recovery of dues from the borrower in written-off loan accounts continues, write-off does not benefit the borrower.

Government has taken comprehensive steps under its 4R’s strategy of recognising NPAs transparently, resolving and recovering value from stressed accounts, recapitalising Public Sector Banks (PSBs), and reforms in banks and financial ecosystem to ensure a responsible and clean system.

A number of steps have been taken by Government for recovery of bad debts before writing them off including, inter-alia, the following:

(1) The Insolvency and Bankruptcy Code, (IBC) 2016 has been enacted, which has provided for the taking over management of the affairs of the corporate debtor at the outset of the corporate insolvency resolution process. Coupled with debarment of wilful defaulters and persons associated with NPA accounts from the resolution process, this has effected a fundamental change in the creditor-debtor relationship. Further, the Banking Regulation Act, 1949 has been amended to provide for authorisation to RBI to issue directions to banks to initiate the insolvency resolution process under IBC. As per RBI’s directions under the aforesaid amended provision in the Banking Regulation Act, 1949, banks have been filed cases under IBC before the National Company Law Tribunal in respect of RBI-specified borrowers.

(2) Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 has been amended to make it more effective, with provision for three months’ imprisonment in case the borrower does not provide asset details and for the lender to get possession of mortgaged property within 30 days. Also, six new Debts Recovery Tribunals have been established to expedite recovery.

(3) Under the PSB Reforms Agenda, PSBs have created Stressed Asset Management Verticals to focus attention on recovery, segregated monitoring from sanctioning roles in high-value loans and entrusted monitoring of loan accounts of above    Rs. 250 crore to specialised monitoring agencies for clean and effective monitoring,  and created online end-to-end One-Time Settlement platforms for timely and better realisation.
Enabled by the above steps, as per RBI data on global operations, SCBs have recovered Rs. 4,27,115 crore over the last four financial years and the first quarter of the current financial year, including record recovery of Rs. 1,56,702 crore during the financial year 2018-19.

As per RBI data on global operations, bank-wise details of reduction in NPAs- due to write-offs as reported by SCBs to RBI during the financial year 2016-17 to 2018-19 and 1.4.2019 to 30.6.2019, are at Annex. With regard to written-off of bad debt in the last month, RBI has apprised that banks submit data to RBI on quarterly basis.

RBI has apprised that State-/Union-territory-wise data as on date is not maintained.
*****
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Data on reduction in NPAs due to write-offs

	Amounts in crore Rs.
	

	Bank
	F.Y.* 
2016-17
	F.Y. 
2017-18
	F.Y. 
2018-19
	1.4.2019 

to 
30.6.2019
	As per RBI data on global operations, gross advances of Scheduled Commercial Banks (SCBs) increased from           Rs. 25,03,431 crore as on 31.3.2008 to Rs. 68,75,748 crore as on 31.3.2014. As per RBI inputs, the primary reasons for the spurt in stressed assets have been observed to be, inter-alia, aggressive lending practices, wilful default/loan frauds/ corruption in some cases, and economic slowdown. As a result of AQR initiated in 2015 and subsequent transparent recognition by banks, stressed accounts were reclassified as NPAs and were provided for. As a result of Government’s 4R’s strategy of recognition, resolution, recapitalisation and reforms, gross NPAs of SCBs have declined by Rs. 97,996 crore to Rs. 9,38,191 crore as on 30.6.2019.
As per RBI guidelines and policy approved by bank Boards, non-performing loans, including, inter-alia, those in respect of which full provisioning has been made on completion of four years, are removed from the balance-sheet of the bank concerned by way of write-off. Banks themselves write-off NPAs as part of their regular exercise to clean up their balance-sheet, tax benefit and capital optimisation, in accordance with RBI guidelines and policy approved by their Boards. As borrowers of written-off loans continue to be liable for repayment and the process of recovery of dues from the borrower in written-off loan accounts continues, write-off does not benefit the borrower.

	AB Bank Limited
	0
	0
	9
	0
	

	Abu Dhabi Commercial Bank PJSC
	0
	0
	22
	0
	

	Allahabad Bank
	2,442
	3,635
	4,219
	1,992
	

	American Express Banking Corporation
	106
	101
	166
	31
	

	Andhra Bank
	1,623
	1,666
	2,280
	228
	

	AU Small Finance Bank Limited
	- 
	10
	20
	6
	

	Axis Bank Limited
	1,987
	11,274
	8,278
	3,001
	

	Bandhan Bank Limited
	31
	51
	277
	82
	

	Bank of America, National Association
	0
	11
	0
	0
	

	Bank of Bahrain and Kuwait B.S.C.
	5
	58
	0
	0
	

	Bank of Baroda
	4,348
	4,948
	13,102
	4,534
	

	Bank of India
	7,346
	8,976
	7,405
	707
	

	Bank of Maharashtra
	1,374
	2,460
	5,127
	9
	

	Bank of Nova Scotia
	101
	160
	26
	0
	

	Barclays Bank PLC
	173
	4
	0
	52
	

	Canara Bank
	5,545
	8,310
	14,267
	1,938
	

	Catholic Syrian Bank Limited
	139
	9
	301
	3
	

	Central Bank of India
	2,396
	2,924
	10,375
	531
	

	Citibank N.A.
	365
	460
	505
	146
	

	City Union Bank Limited
	163
	195
	264
	53
	

	Cooperatieve Rabobank U.A.
	0
	206
	80
	120
	

	Corporation Bank
	3,574
	8,228
	5,989
	516
	

	Credit Agricole Corporate and Investment Bank
	263
	72
	251
	0
	

	CTBC Bank Co., Limited
	0
	60
	0
	0
	

	DBS Bank Limited
	945
	144
	17
	1
	

	DCB Bank Limited
	44
	32
	67
	43
	

	Dena Bank
	833
	661
	4,672
	- 
	

	Deutsche Bank AG
	16
	30
	169
	12
	

	Equitas Small Finance Bank Limited
	27
	179
	61
	9
	

	Federal Bank Limited
	236
	212
	186
	98
	

	Firstrand Bank Limited
	42
	14
	0
	0
	

	HDFC Bank Limited
	2,323
	3,266
	4,568
	2,115
	

	Hongkong and Shanghai Banking Corporation Limited
	139
	66
	359
	47
	

	ICICI Bank Limited
	12,192
	8,350
	11,557
	2,273
	

	IDBI Bank Limited
	2,868
	12,515
	15,918
	1,611
	As per RBI data on global operations, gross advances of Scheduled Commercial Banks (SCBs) increased from           Rs. 25,03,431 crore as on 31.3.2008 to Rs. 68,75,748 crore as on 31.3.2014. As per RBI inputs, the primary reasons for the spurt in stressed assets have been observed to be, inter-alia, aggressive lending practices, wilful default/loan frauds/ corruption in some cases, and economic slowdown. As a result of AQR initiated in 2015 and subsequent transparent recognition by banks, stressed accounts were reclassified as NPAs and were provided for. As a result of Government’s 4R’s strategy of recognition, resolution, recapitalisation and reforms, gross NPAs of SCBs have declined by Rs. 97,996 crore to Rs. 9,38,191 crore as on 30.6.2019.
As per RBI guidelines and policy approved by bank Boards, non-performing loans, including, inter-alia, those in respect of which full provisioning has been made on completion of four years, are removed from the balance-sheet of the bank concerned by way of write-off. Banks themselves write-off NPAs as part of their regular exercise to clean up their balance-sheet, tax benefit and capital optimisation, in accordance with RBI guidelines and policy approved by their Boards. As borrowers of written-off loans continue to be liable for repayment and the process of recovery of dues from the borrower in written-off loan accounts continues, write-off does not benefit the borrower.

	IDFC First Bank Limited
	1,371
	998
	1,272
	244
	

	Indian Bank
	437
	1,606
	2,872
	420
	

	Indian Overseas Bank
	3,066
	6,908
	7,794
	1,171
	

	Indusind Bank Limited
	466
	783
	1,923
	229
	

	Jammu and Kashmir Bank Limited
	76
	1,564
	923
	27
	

	JPMorgan Chase Bank National Association
	65
	0
	0
	0
	

	Karnataka Bank Limited
	458
	712
	808
	265
	

	Karur Vysya Bank Limited
	264
	362
	447
	158
	

	Kotak Mahindra Bank Limited
	422
	407
	220
	114
	

	Lakshmi Vilas Bank Limited
	92
	272
	261
	1
	

	Mufj Bank Limited
	98
	0
	0
	0
	

	Nainital Bank Limited
	1
	13
	1
	0
	

	Oriental Bank of Commerce
	2,308
	6,357
	6,457
	1,115
	

	Punjab and Sind Bank
	491
	460
	1,635
	1
	

	Punjab National Bank
	9,205
	7,407
	12,253
	2,758
	

	RBL Bank Limited
	69
	159
	320
	147
	

	SBM Bank (Mauritius) Limited
	13
	57
	0
	0
	

	South Indian Bank Limited
	609
	629
	287
	133
	

	Standard Chartered Bank
	2,813
	604
	2,309
	595
	

	State Bank of India (SBI)
	20,339
	39,151
	58,905
	15,482
	

	State Bank of Bikaner and Jaipur
	1,560
	 
	 
	 
	

	State Bank of Hyderabad
	1,430
	 
	 
	 
	

	State Bank of Mysore
	161
	Merged into SBI
	

	State Bank of Patiala
	3,528
	 
	 
	 
	

	State Bank of Travancore
	556
	 
	 
	 
	

	Suryoday Small Finance Bank Limited
	- 
	43
	34
	0
	

	Syndicate Bank
	1,271
	2,400
	6,775
	858
	

	Tamilnad Mercantile Bank Limited
	244
	594
	264
	0
	

	The Dhanalakshmi Bank Limited
	189
	2
	3
	0
	

	The Royal Bank of Scotland PLC
	0
	49
	115
	0
	

	UCO Bank
	1,937
	2,735
	4,420
	866
	

	Ujjivan Small Finance Bank Limited
	- 
	176
	178
	16
	

	Union Bank of India
	1,264
	3,477
	7,771
	2,237
	

	United Bank of India
	714
	1,867
	5,365
	540
	

	Utkarsh Small Finance Bank Limited
	- 
	0
	30
	0
	

	Vijaya Bank
	1,068
	1,539
	1,518
	- 
	

	Yes Bank Limited
	142
	709
	469
	344
	

	Source: RBI

*F.Y.- Financial Year
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